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[Shri P. N. Sapru.] ten months he was
without a job and after nearly ten months
of waiting he was able to get a jab on Rs.
250 per month.

SHRI BHUPESH GUPTA: Now a person
gets Rs. 2,500 because he happens to be the
son of a Minister.

SHRI A. D. MANI (Madhya Pradesh):
Who is that?

SHRI BHUPESH GUPTA: You know
that.

THE DEPUTY CHAIRMAN: Let Mr.
Sapru continue, Mr. Bhupesh Gupta.

SHRI P. N. SAPRU: Now that young man
has had offers of good jobs ;n England. But
his family members wanted that he should
stay in the country. They were apprehensive
that if he goes to England he will marry an
English wife and for all practical purposes
he will be separated from them. So these are
cases of which we have to take note. But this
Bill is not primarily concerned with skilled
labour and, therefore, one need not say
anything about skilled labour here.

So far as unskilled labour is concerned,
the history of emigration of unskilled labour
is an unsavoury one. It goes back to the time
when our men used to go to South Africa,
Malaya and other countries as indentured
labour. And indentured labour was described
by Mr. Gokhale as a form of slavery. It was
in fact a form of slavery. The man had to
enter into a contract of personal service and
if he resiled from the contract he could be
criminally proceeded against.

THE DEPUTY CHAHIMAN: To« can
continue in the afternoon, Mr. Sapru.

Mr. Shafa Nawaz Khan.

[ RAJYA SABHA ]
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THE BUDGET (RAILWAYS), 1963-64

THE DEPUTY MINISTER Df THE
MINISTRY op RAILWAYS (SHRI SHAH
NAwAaz KHAN): Madam, I beg to lay on the
Table a statement of the estimated receipts and
expenditure of the Government of India for the
year 1963-64 in respect of Railways.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 2-30 p.M.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at half
past two of the clock, THE DEPUTY CHAIRMAN
in the Chair.

THE INDIAN EMIGRATION
(AMENDMENT) BILL, 1963— continued.

SHRI P. N. SAPRU: Madam Deputy
Chairman, I was referring to the emigration of
indentured labour and pointing out that this
was denounced as a form of slavery by Mr.
Gokhale. Indian labourers went to various
places and the reasons for emigration in their
case have been stated to be poverty and
unemployment. I would add another reason
which is perhaps complimentary to them. It
was the spirit of adventure which led them to
go to some of these places. They were allured
in many cases by false promises to go as
indentured labourers and finding that
conditions were not good in their country they
thought that they would have some edvantag*
if they went to a foreign country.

This emigration of Indian labour to foreign
countries has created some difficult problems
for us. I do not think that the Burmese like
Indian labour and they have reason not to do
so. After all they think it is their country and
their men should hav« priority over foreigners.
1 do not I think that we are exactly popular
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with Ceylon for the reason that the
Sinhalese do not like the Tamil work
er. The Tamil worker iy a parsimoni
ous  person—so they  say—and  the
money that he makes or the profits
that he makes he sends back home.
We went to these places. We are not
liked in Malaya. I do not think we
are liked in Fiji though we have got

quite a number of our men in Fiji
We  went to these places as the
henchmen of imperialism. ~ We went

there to do the job for British colo
nialists and imperialists. Surely now
the time has come for us to review
the situation as we found it existing
in 1922. There i a good deal of feel
ing against us in a country which was,
one thought, free from colour preju
dice.  Only a few months back, I think
a year back, I am not sure of the time
exactly, a Bill  was passed re
garding  the immigration
of

coloured people into Britain.
It was strongly opposed by both
the British Labour and Liberal Par
ties. It was really a black Bill and
it reflected On the fair name of Bri
tain. It was a measure  which was
not in harmony with the spirit which
had animated Britain so far as free
immigration of people, whether colour
ed or white, is concerned. We were
not a majority, we were not the prin
cipal sinners. The largest number of
immigrants in Britain used to be from
the West Indies. The  problem was
created for Britain by the fact that a
large number of coloured people were
going to Britain. There was scarcity
of housing accommodation and some
racial conflicts had taken place. Now,
1 was myself a witness to the scenes
that one could see at the passport
office  when this Immigration Bill was
being passed. I happened to go to the
passport office in connection with my

passport for the Soviet Union and I
found a number of people illiterate,
most of them in tattered clothes,
wanting to go .

Smu T. S. AVINASHILINGAM

CHETTIAR (Madras): Which year?

SHHI P. N. SAPRU: Last y«ar. I applied
for a passport in June of last year. I must
have visited the pass-

[ 19 FEB. 1968 ]
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port office on the 28th June because my
passport bears 28th June as the date on which it
was issued and I saw large numbers of people
in tattered clothes. A good many of them came
from the Punjab and they were going to
England by air, for what I do not know. They
thought that they would find some heaven on
earth in Britain. The fact of the matter is that in
their own country they were finding it difficult
to make a decent living. Therefore, anything
wag good for them. Their attitude was: *Let ug
try and see if we cannot get something In
Britain. We cannot get jobs here. It may be
possible for us to do so in Britain.'

Now, the presence of a number of people of
this type in Britain and other countries lowers
the esteem in which Indians are held or should
be held in countries abroad. They are not, |
say so without meaning any disrespect to the
class from which they spring, the best
representatives of Indian  culture or
civilisation. It is, therefore, desirable that in
the interests of preserving our fair name there
should be restrictions on free emigration of
unskilled labour to foreign countries. People
of other countries too migrate to our country,
but I think their number is negligible, and we
have really no problem of immigrants as
distinguished from emigrants.

My friend, Mr. Bhupesh Gupta, said that
forging of passports was a favourite pastime.
That is a statement which I find rather hard to
understand. I think the Protector of Emigrants
i» a fairly responsible officer. As far as I could
see they used to look into these passports
carefully, and I think forgery of passports is
not a very easy matter, but I will not
dogmatise On thig question. It may be that
with his knowledge of labour conditions he is
more right than I am in this matter. Mr.
Bhupesh Gupta also said that influential
people worked behind this emigration of
unskilled workers to foreign countries. There
probably he is right because it is Hifflcult to
understand how and where ihese men



117 Indian Emigration

[Shri P. N. Sapru.] I who
abroad could raise funds to do so.

are going

In the old days we had only one form of
travel so far as foreign countries were
concerned. I am leaving out Afghanistan and
Nepal which are border States, and I am
leaving out Tibet which at one time was fortu-
nately an independent country and which we
have ceased to recognise as an independent
country, it is now a satellite or it is now a part
of the Chinese Empire; but so far as Western
countries are concerned and so far as the
Middle East countries are concerned, the only
way in which one could go was by sea. Now
air travel has taken the place of sea travel.
There are tourist classes in the Airlines, and
these tourist classes are full of emigrants
wishing to go abroad. It has, therefore, become
necessary to include air. My friend, Mr.
Chordia —I do not find him here.

SHRIMATI LAKSHMI N. MENON: He is
not here.

SHRI P. N. SAPRU: He just mentioned to
me as | was coming into the House that he had
an amendment suggesting that land also
should be included. I think that that is a sensi-
ble amendment because we want to check
emigration which take, place not only through
sea but also through land.

SHRI B. RAMAKRISHNA RAO (Andhra
Pradesh): And air.

SHRI P. N. SAPRU: Air is there in the Bill
but land is not included in the Bill, and
therefore I think there Is a lot of commonsense
behind that amendment.

SHRI RAJENDRA PRATAP SINHA
(Bihar): Under the Act all emigration by land
is prohibited.

SHRI P. N. SAPRU: Under which Act?

SHRI RAJENDRA PRATAP SINHA:
Under the main Act, the Act which

[RAJYA SABHA ]
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was so ably piloted by your father onc. in
1922.

SHRI P. N. SAPRU: I have not read the main
Act. Perhaps, I took no interest in the
Emigration Bill when, it was passed, and I
assume that it must have been a good Bill
when it was piloted by my father. But 1968 is
not 1922. Much water has flowed and between
1922 and 1963 there have been many changes.
We were then a colonial country, we are now
an independent country.

SHRI RAJENDRA PRATAP SINHA: I beg
to submit that the learned father had taken into
consideration the points that the learned son is
now pleading.

SHRIMATI LAKSHMI N. MENON: Mr.
Sapru is not aware of what his father did then.

SHRI P. N. SAPRU: As I said, I had no idea
of it. When I was coming into the House, Mr.
Chordia sp“ke to me about it, and I thought I
would make a mention of it. If it is there, , it is
there and I have nothing further j to say.

SHRIMSATI LAKSHMI N. MENON: It is
section 30 of the old Act.

SHRI P. N. SAPRU: It is easy to pass good
legislation, but it is more difficult to
administer it properly, and it is, therefore,
important that this Bill should be administered
in a proper manner. I do not say that our Pro-
tector of Emigrants or whatever agency we
have for dealing with emigration is not a well-
run department, but it is I think necessary to
ensure that there is greater efficiency in the
running of this department which will have to
deal with the question of emigrants abroad.

Mrs. Menon very rightly pointed out that
this Bill has no reference to skilled workers.

SHRIMATI LAKSHMI  N. MENON: Sk'lled
workers are defined in a particular way. It
deals with all worker*, . skilled and unskilled.
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Suri P. N. SAPRU; You made a point
when Mr. Bhupesh Gupta was speaking.

THE DEPUTY CHAIRMAN: I think the
demarcation was made of talent and skill.
Talent was added to skill in professional
cases.

SHRI P. N. SAPRU: Now, I hope thai the
measure will be properly utilised. Just before 1
conclude I v/culd say that domestic servants
should not be allowed as a rule to go. Also it is
necessary to be sympathetic so far as the
application of a husband is concerned, who
wishes to go as an ' emigrant if his wife is
working in a foreign country, and vice versa.
The fact of the matter is that our labour is cheap
and foreigners take advantage of that fact. If we
raise the standards of living in our country, if
cur labour ceases to be cheap, the inducement
for foreigners to take advantage of our labour
will cease. It may be that there are
organisations which have been built up or
which ar, intended to induce our labour to go
out and these organisations make false
promises to them. But if you inculcate in labour
a sense of greater responsibility, if you make
them better educated and if you provide heal-
thier conditions for them, they will be able to
stay here and any inducement offered to them
will not make any appeal to them if steps are
taken along these lines.

With these general remarks of a general
character, I support this Bill.

T fama P wATASAr A
(wrex q3ar) = wEdrEr ITrarTE W
g, ot fawr ey foar o & 99
e H T aag oy 92 A an g fr
gare o gy aefr &, 9=
ST AT A S giar Wi gr
@ & 9z fwdt & o fgmr wd &
qIT AT A FrAvET § {1 g
IS IC I R ER R 1 S T B T
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[t Forsrerme serrerTat SvefaT]
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E aF TF AT ¥ a8, i
fads wom aan § 5 o o
ST grEe & gr o HeEe g

g

"Section 22 of the principal Act shall be
omitted."

az v fawg wea waw & | W W
erifes @dzw &1 g A FCh
foefT ot &1 & ST ST AFar 47 |
TEA FT AT I3 T AHC 4L

"Nothing in this Chapter shall apply in
any case in which a person engages another
to accompany him out of India a; his
personal domestic servant."

g wigemd Wy qdaa erifes odoy
H Ay ff AT gET off 9T aEd 4 |
TART A9 T AT AW FrT A W g
dr wzafeai gyfr € | g Al
w1 Fg A faed % wew 7 T9r
grarar gaer g dr 4t 1 3w fa7 9y
gean @ 4 § 5 o7 a & afaey
@ FTH IR 48 F A F FTCA
st 2ifT 29 arelt ff, 39 SR 9
&1 g fear aar &

garE watw ¥ W avt & far

AN OF O g g o faeg
T & W gl & @ A oW
fadz &, Wi oF s & T gfaaey
& 4 | wfr &y AT wEEaT ¥ gah
e ¥ qar a1 s ga 6 e
3o A% AL # E fF o & s A
T § 99 9% afqEe @ @ §
HIT 3o IF HFTT 2.

"Prohibition of departure by land under
an agreement to work for hire in some
country beyond the sea.— (1) The departure
by land out of India of any person under, or

with a view to entering into, an agreement
to work for hire, or when
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assisted, otherwise than by a relative, so
to depart for the purpose Or with the
intention of working for hire or engaging
in agriculture, in any country beyond the
sea, is prohibited.

"(2) Whoever departs, or attempts to
depart, by land out of India in
contravention of this section, shall be
deemed to have committed an offence
under sub-section (1) of section 25.

"(3) Whoever causes, or assists, or
attempts to cause or assist, any person to
depart by land out of India in
contravention of this section shall be
deemed to have committed an offence
under sub-section (2) of section 25."
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Industrial Corporation
AT ZAT & ET & 9 aret & Fag
2? wx g ¥ e &
<k F1§ A1 o % 9 377 97 TERT
# W wrér A @ .
THE DEPUTY CHAIRMAN: You will have to
continue another day. It is now three of the clock.

There is Mr. Krishna Chandra's motion. Mr.
Krishna Chandra.

S P.M.

MOTION RE SEVENTH ANNUAL
REPORT OF THE NATIONAL SMALL
INDUSTRIES CORPORATION

Suri KRISHNA CHANDRA (Uttar Pradesh):
Madam, I beg to move:

"That the Seventh Annual Report of the
National Small Industries Corporation Limited,
New Delhi, for the year ended the 31st March,
1962, laid on the Table of the House on the 25th
January, 1963, be taken into consideration."
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